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(b) Annual Report of the Engi­

neers India Limited, New 
Delhi, lor the year 1074-75 
along with the Audited Ac­
count* end the comments oi 
the Comptroller and Auditor 
General thereon. [Placed in 
Library. See No. l/T-ltteS/
WJ.

(vi) (a) Review by the Govern­
ment on the working of the 
Lubrizol India Limited, Bom. 
bay, for the year 1974-78.

(b) Annual Report of the Lubrizol 
India Limited, Bombay, for 
the year 1974*75 along with 
the Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon. 
[Placed in Library. See No. 
LT-1026B/76J.

N otifications u n d e r  MRTP A ct, 1969 
and R e p o r t  o r  P hilips India L td ., 
B o m b a y , A n il  Starch P roducts L td.,

A hm ed AB AD, ATUL PRODUCTS LTD.,
Ahm xdabad, Inula P is to n s  L td ., M ad­
ra s , B xrla  J u te  Mix:. C o .  L td ., C a l ­
c u t t a  and  C e n tr a l G overnm ent's  
O rders th e re o n  and  sta tem en ts  f o r

DELAY IN LAYING

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): I beg to lay on the 
Table—

(1) A copy each of the following 
Notifications (Hindi and Eng­
lish versions) under sub-sec- 
tion (3) of section 67 of the 
Monopolies and Restrictive r
Trade Practices Act, 1969:—

(i) The Monopolies and Res­
trictive Trade Practices 
Commission (Recruitment 
of Members of Staff)
Rules, 1974, published in 
Notification No. G.S.R. 173 
in Gazette of India dated 
the 16th February, 1974.

(ii) The Monopolies and 
trictive Trade Practices 
Commission (RyruUroent 
of Members ox &taff) 
Amendment Rules, 1975» 
published to' Notification 
No. G.SJL 3995 in Gazette 
of India data* the lit Nov­
ember, 1978* (Placed in 
W a ry . See No. LT-10250/
m .

(2) A statement (Hindi and 
English versions) showing 
muons for delay laying the 
Notification mentioned at (1)
(i) above.

(9) (i) A copy each of the follow, 
ing Reports of the Monopolies 
and Restrictive Trade Prac­
tices Commission under sec­
tion 62 of the Monopolies and 
Restrictive Trade Practices 
Act, 1969: —

(a) Report under section 22 
(3) (b) of the said Act in 
the case of M/s. Philips 
India Limited, Bombay and 
the Order dated the 5th 
July, 1975 of the Central 
Government thereon.

(b) Report under section 22
(3) (b) of the said Act in
the case of M/s. Anil Starch
Products Limited, Ahmeda- 
bad and the Order dated 
the 9th January, 1976 of the 
Central Government there, 
on.

(c) Report under section 21
(3) (b) of the said Act in
the case of M/s. Atul Pro­
ducts Limited, Ahmedabad 
and the Order dated the 
31st October, 1975 of the 
Central Government there­
on.

(d) Report under section 21
(3) (b) of the said Act in 
Ihe case of M/s. India 
Pistons Limited, Madras
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®nd the Order dated the 
21st June, 1975 of the Cen­
tral Government thereon.

(e) Report (Hindi version) 
under section 22(3) (b) of 
the said Act in the case of 
M/s, Birla Jute Manufac­
turing Company Limited, 
Calcutta and the Order 
dated the 3rd May, 1974 of 
the Central Government 
thereon.

<ii) Four statements (Hindi and 
English versions) explaining 
the reasons for not laying the 
Hindi versions of the Report 
and Orders of the Govern­
ment thereon simultaneously, 
mentioned at (a), (b), (c) 
and (d) above. [Placed m 
Library. See No. LT-10271/ 
78].

C ertified A ccounts of P ost G raduate 
I nstitute  of  M edical Education and 
R esearch, Chandigarh for 1973-74 

w it h  A udit R eport

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. M. 
ISHAQtJE): I beg to lay on the 
Table a copy of the Certified Accounts 
(Hindi and English versions) of the 
Post-graduate Institute of Medical 
Education and Research, Chandigarh, 
for the year 1973-74 together with 
the Audit Report thereon, under 
sub-section (4) of section 18 of the 
Post-graduate Institute of Medical 
Education and Research, Chandigarh 
Act, 1968. [Placed in Library, See
No. LT-10272/76],

Fsamtizro (C ontrol) A mendment 
O rder, 1976

THE DEPUTY MINISTER IN THE 
MINISTRY OF A G R I C U L T U R E  AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): I b e g  t o  lay on th e  T a b le

a copy of the Fertiliser (Contrpl) 
Amendment Order, 1976 (Hindi 'pad 
Englishe versions) published in noti­
fication No. G.S.R. 84(E) In Gazette of 
India dated the Util January, 1978, 
under sub-nction (0> of section 3' of 
the Essential Commodities Act, 1985. 
[Placed in Library. Seb Ho, LT«1G3TS/ 
76],

R eview  and A nn ual  R eport ox* Bhcahat 
A lu m inium  Co. L td., Ne w  D&lhx FOR 

1974-75

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND> MINES 
(SHRI SUKHDEV PRASAD;: I beff
to lay on the table a copy each of th* 
following papers (Hindi and EingUsh 
versions) under sub-section (1 ) of sec­
tion 619A of the Companies Act, 
1956:—

(1) Review by the Government on 
the working of the Bharat Alu­
minium Company Limited 
New Delhi, for the year 1974- 
75.

(2) Annual Report of the Bharat 
Aluminium Company Limited, 
New Delhi, for the year 1974- 
75 along with the Audited Ac* 
counts and the comments of 
the Comptroller and Auditor 
General thereon. [Placed in 
Library. See No. LT-10274/ 
76].

A nnual R eport of Indian C ouncil of 
Social Science R esearch, N e w  D elhi 

for  1974-75

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND SO­
CIAL WELFARE AND IN THE DE­
PARTMENT OF CULTURE (SfcRX D. 
P YADAV): I beg to lay can
Table a copy of the Annual Report 
(Hindi and English versions) of the 
Indian Council of Social Science Re­
search, New Delhi, for the year 1974- 
75. [Placed in Library, See >No. LT- 
10275/76].


